
      

     
  

     

       
   

             
          

  

   
    

  
 

     

   
 

 

 
     

         
  

            

    

    

         

          

          

          

            

      



      

 

           

            

          

          

           

           

            

               

          

           

          

             

          

          

          

           

           

          

       

            

           

          

         

          

           

            

      

            

       



      

 

             

           

           

        

           

       

          

         

       

          

        

          

        

       

           

         

          

       

       

           

           

  

           

         

   

            

          

      

           

        

         



NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI
)

CP No.720A&8P12017

of section 31 or passes an order for liquidation of corporate debtor

under section 33, as the case may be.

(e) That the public announcement of the corporate insolvency

resolution process shall be made immediately as specified under

section 13 of the Code.

(f) That this Bench hereby appoints Mr. Amit Gupta, A1701, Gundecha

Symphony, Veera Desai Road, Andheri West, Mumbai - 400 053,

email: caamith.gupta@gmail.com, Registration No. IBBIAPA-

00UP-P00076 12076-77 I 70040 as interim resolution professional to

carry the functions as mentioned under Insolvency & Bankruptcy

Code.

6. Accordingly, this Application is admitted.

7. The Registry is hereby directed to communicate this order to the

Financial Creditor and the Corporate Debtor.

V. NALLASENAPATHY
Member (Technical)

B. S. V. PRAKASH
Member (judicial)
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